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Heard M1S5 UDas, learned counsel 

for the applicant. 

Issue notice to the respondents. 

List on 1.11.04 for show cause and 

admission. 

Relief prayed for in this applica- 

tion is similar to 0.A.135/2003. OA. 

135/2003 has already been dismissed 

1vide order dated 1.10.04 passed by this 

Tribunal. Accordingly this application 

'has beccme infructuous and this also 

'dismissed as infructuous. NO costs. 

Member 
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T:i U e of the case 	 OA No of 204 

BETt4EEN 

Shr:i. N:ir'utpa:i 	 , 	Applicant. 

AND 

Union of India 
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Si No 	 Partic.lars 	 Pace NIc 

Application 	 1 to 

Ve rif ic at i on 
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BFETHE CENTP.L. ADM I NI STRATI YE TR I 8UNAL 
OLJWAHAT I EENCH 

r 

Od No  
~tp 42~ 
 of 2084 

Shri Ni rutpal 

(piic:ant 

iND 

tJnior! of India & ors 

SYNOPSIS 

The applicant intei nstant c:ase have come before this 

Hop hi a Tribunal seek inq an appropri ate relief towards 

rdresse :1 of his pr I a v ancas req ard I ng non-

ccnsider'at ion/:improper consideration of his case for cirent 

of temporary st atLAs and subsequent regul ar 1 set ion in te rms  

of scheme of 1989 The Hon bie Tribunal vide its judgment 

arid order dated 31 8 1999 passed in (JA Nos. 107198 and 

others di rect ad the respondents to sc:r..kt in I as the c: asa of 

th e Casual Wor::ers in the light of the scheme of 1989 which 

was prep ererJ pursuen t to a iuc:igment pronounc ad by the 

Hon b Ic Supreme Courts The respondents to avoid c:ontempt 

proc ccci ncj scrut in I sad the C:: a.a of the app ii c: ant In a hurry 

and commi tted mistakes and this has resu I tad sari ous 

P:eiL ice to the applicant In the process of verification 

there was a common direction from the h ioher authority of 

the respondents to forward the servic:e particuJ.e.rs of each 

of the app 1 icant in proforma spec. ....y:i.nq the number of days 

of works perfc:rmed by a ac:h md i vi duaL and accordingly the 
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coot roil i nc3 author ty spec i fy inq the mast Cr roil number or 

other connected account numbers submi tteci details before the 

yen fication commi ttee for scrutiny. However the 	said 

yen ficat.ion cocnmi ttee wi thout tak :inc 	into cons:iderat ion 

those 	records 	passed 	some 	arbitrary 	orde rs/reports 

idd :ic:at :inc that none of them has comp :t eted the requisite 

number of work incj days in a part i cu :t ar year as stipulated in 

the scheme of 1989 and its subsequent ci an If :icat ions issued 

from time to time in the instant case of some of the 

applicant the yen fication commi ttee issued identical orders 

dated 6 ii 2øø2: rejecting his ci aims and in case of some 

applicant identical orders have been issued reject:inc his 

ci aims 	The applicant throuqh this application have come 

before Hon 'bi e Tribunal seekinc an appropni ate 	relief 

reqard:Lng the aforesaid III egali ties and denial of similar 

rd ief as has been cjranteci to the other casual workers 

Hence this appi ication 

I) 

/ 
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• PND 
1 	The linJ,c:n of Ind:i a 

IeIr'c.eri't;ec:j 	ecr'c?tarr 't';c 	'Lie 
Ind:ia. 

Mm ist ry of 	c:cY,.iri icat c:w 
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2. The Chi cf I3eneral Manaper 
issam ic 1 ec:om C: :1. rc: 1 e 
LiiLkaT"I 	cta't i-'7 

i'he "Ielec::ocn D:istrict Nanac1cr' 
(sam "Ic 1 ecocIi C:i rc::i e 
,:rcr'at 

4. The Ch:ie'f tlanec:I:inc3D:i rect.c:r' 
Eih arat Sa,rc:har' E' ewan L. :1. mi t cci 

:c.:i1 m 

Respondents 

:i 	i:J::'P"V-1 PLACATION  

I 	THE PRTIE:UL4iRS f-i3cIl\1ST WHiCH THIS cPFL.1C"IION IS MDE 

This appi.ication has been made apainat tha action 

crf the respondents in not c..oris:!.ck-:Yincl the c.. ase of the 

app li.c: ant for ci rant of t: emporary st at.us unde rthe scheme of 

1989 and J. ta subsequent ci ai':i 'f:i.cations J. es;ued t 

tiine 	This 	ajplicat.ion:i.s also direc:ted 	ac3ainst: 	var:Lous 

orci:?rs by which 	the claims c:f the applicant have I::een 
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rejected, Under this pecul jar fact situation the applicant 

have also chal 1 enQecJ the improper cons.i.deration of his 

case for qrant of temporary status under the scheme 

2. L :r.MIT('.T :Fot 

The 	app 1 i cant 	dec 1 ares 	that 	the 	instant: 

appiical;ion has been filed within the iimit.tion period 

prescribed under section 21 oft he Central Adrninist:rati ye 

Tribunal Act.1985.  

3 3URl,.A,ICTitJN 

The app 1 icant furt her declares that the sub ject 

matter of the case is within the jurisdiction of the 

Admanistratve F rihunal 

4. FACTS OF THE: SSE 

4.1. That the applicant in the instant case have come 

before this Hon'bie Tribunal seeking an appropriate relief 

towards 	redr'essp 1 of iii 5 qri evances reqar'd :Ln 	non- 

:ctTt ion! improper cons:i dei-at ion of his case for 

qran t of temporary status and subsequent requ 1 sri sat ion in 

terms of scheme of 19€39 The Hon bie Tribunal vide its 

judqment and order dated 31.8.1999 pa(d in OA Nos 	107/98 

and others directed the respondents to scrutinies the case 

of the Casual Worker's in the I ictht of the scheme of 1989 

which was prepared pursuant to a judqment pronounced by the 

Hon hi e Supreme Court The respondents to avoid contempt 

proceed i.nq scrutinised the case of the app i cant in a 

hurry and comm :i t ted mistakes and this has r'esul t:ed serious 

prejudice to the apl::l icant In the process of .ver:ification 



there was a common di i- ac: t ion from the h :i. cjhe r author I ty of 

the responden te. to forward the service part :icu i ars of each 

of the 	app :t I cant 	in prcforma spec: i fyi nc 	the number of days 

of works performed by each mc) i 	I dual 	and accord inq ly the 

con troll :1. flQ authori ty spec i fyinc the master roil number or ,  

!utn er conn cc..cc) acc:oun t. numbers subm i t ted details before the 

varif:icat ion committee for scrutiny. However the 	said 

var i f ic at ion committee wi thout t: a).:: i nq 	into c:ons tide rat ion 

those 	records 	passed 	some 	arb .1 trry 	orer';/repnrt 

indi,cat inq that none of them has compi eted the requisite 

number of working days in a particular year as stipulated in 

the scheme of 1989 and its subsequent clarifications issued 

from time to t ime in the instant case of some of the 

pp 1 ic ant the var I f Ic: at ion comm i t tee issued 	identical 

brders dated 6.11.2002 rejec:tinq his c:iaims and in case of 

some applicant identic:al or'ders have been issued rejec . ..inq 

his claims The app ..icant c:hrauçh  this application have 

come before Hc:n b1 e Tribunal saekincj an appropri ate rd ief 

reqardinc 	the aforesaid ii leccal I ties and denial of simi 3. ar 

relief as has been 8ranted to the other casual woc'er's 

Hence this appiication 

42 	That the app:). icant is citizens of India and as 

such he is ent:itled to all the ric3hts, pr:iv:ilecies and 

protect ion as quaranteed by the Constitution of mdi a and 

laws framed thereunder.  

4$ 	That in thcirctantaccpiic:at:ion 	the applicant 

Qot his initial appoIntment as casual mazdoor in various 

dates and by now he have comp l etac) more than ten ears of 

continuous service The applicant is still c:ontinuinq in 

the 	same 	capacity without 	any 	reul arisat ion 	The 

respondents however in the early part of 1998 have chanqed 



his mode of emp :iyment from casual to contractual 	Prior 

to iie all the applicant usec-J to cct his pay under 

(CG-17 pay hi I is but from 1998 onwards he is drawinc1 

his salaries without any pay bills  

4.4. 	That the respondents introduc:ed a scheme namely 

•The scheme of çrant of temporary status and recul arisation 

sieme 	1989 "   pursuant to a .iudcimen t passed by the Hon 'b Ic 

cx Court 

In the said scheme certain benefits have been 

introduced to brinci the casual workers under the regular  

establishment and temporary et atua; is one of the basic: 

benefit extended th rouph the scheme the 1 11cc; ib iii ty 

c:ri ten a laid down in the said scheme for prant of temporary 

status is 240 days of continuous servic:e as daily 

wac;ed/casuai 	It is pertinent to mention here that all the 

app I icant have completed 240 days of continuous service as 

casual worker and as such heis entitled to the benefit 

of temporary status under the scheme of 1989 

A copy of the Apex Court 	iudqment 

and the scheme of 1989 is annex ad 

• 	 herewith and marked as Anriexure 1 84 

2 respect ively 

4.5. That the r'espondents after issuance of the aforesa:i.d 

Annexure 2 scheme of 1989 issued c: 1 an f i cation from time to 

time ci ar:i fyinci the terms and cond :1. ti ons of the said sch eme 

The respondents have issued an order dated 1 S 59 by which 

the cut off date of the scheme of 1989 has been extended to 

the recruities upto 1898 

A copy of the said order dated 

1 959 	is annexed herewith 	and 
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fnar'kec: as cnnexur'e 3 

4 	That 	some 	of the similarly 	situated 	employees 

approached the Hon 'b 1 e Tribunal by way of fill nçj OA Nos 107 

and others of 1998 claimi.nc:i the benefit: of the scheme of 

1 9f9 Those OA s were di sposeci of v ide judçnent and order 

dated :31 . 8 . 99 di rect inq the respondents to sc rut:in I es the 

case of the app 1 Ic: ant thereto and to pass speaking orders 

in this reQard The respondents authority issued various 

orders by which direct:ions have been issued to the local 

head/local officers to furnish the service particulars of 

the cask_tai wor4::ers working under ther 

( copy oft he said judqment and 

order 	dated 31.899 is 	annexed 

herewith and marked as Annexure....4 

4.7. That pursuan tto the aforesaid Anneure-4 judgment and 

order dated31 8. 99 the Respondent authority issued various 

orders di rectinq the subordInate local officers under whom 

casual workers werei in enqaqement to furnish the details 

wi thin a st ipu 1 ated time frame The Respc.:idents to that 

effect issued var:tous orders by which simi 1cr nature of 

1:1 rections have been issued in fact, in phase manners the 

verification c:ommittee scrutin:i.sect the case of ......e casual 

workers basinq on those records. In the process names of 

some c as ....ci workers were never furn I shed and the respondents 

reiteratinq earlier orders issued similar orders direct in 

the bc: ci ai.ithnri t I es to furn i sh the c:teta ii s of the 1 cf tou 

casual workers To that effect maintain may be made of order 

dated 711 2000 by which similar direction was issueth 

copy of the said order dated 

7. 1 :i 2000 is annexed he rewi th and 

marked as 



4 8 That pursuant to the aforesaid queri es made by the 

respondents authoritIes the loc:E; 1 Head furn i shed the detai is 

of the applicant in the pro-forma specifying the working 

.days. Itis pertinent to mention here that before send inçj 

the pro forma the Divisional Author:i. ty took personal 

interview of each applicant and he were allowed to verify 

the records basing on which the p ro-forma was fill eci up in 

the said pro-forma it was notice that each appi ic:ant have 

comp let ed 240 ci ays of con t I nuous serv i c: e I t:i is noteworthy 

• to mention here that wh ii. a sending the service p art 1 CU 1 ars 

of the applicant the Divisional authority also mentioned 

the Accounts No and the Head Under wh:ich the payments have 

• been 	made 	The se rv :1. cc p art i cu I ars were 	subsequen ly 

furnished 	before 	the 	verification 	commi ttee 	The 

yen fication committee after verifying the particul ars 

furnished by the Divisional Authority passed the impugned 

orders dated é 11 p2002 reject [np the cl aim of the 

applicant It is stated that the Respondents have issued 

similar order to each of the applicant It is noteworthy to 

mention here that al thouch simi I ar orders have be en :i ssued 

in respec:t of all the app lic:ant some of them is yet to 

receive the same impugned orders 

A Copy of one such impugned order 

dated 6 ii p2002 is annexed herewith 

and marked as Anne xure-6 

49 That the applicant state that the identical impugned 

order dated 6.11.2002 issued by the Respondents is not 

ma . ... tainab i eas same h as.. not been passed basing on the 

:i.epc:i-t submt.ted by the Divisional Authori ty In this 

context the appl :ic.ant state that the coflSt1tu10n of 

commit: tee is not as per I aw as i t did not con I; a in any member 
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from the stf'f s:ide to protc?ct his &e1far'e 	Apai't 	from 

that the only mater'i a]. p1 aced before the ccvnm:i ttee by the 

Divisional (-thority in the service partici lars in pro-forma 

which indicated the fact that each of the applicant have 

comi 1 eted 240 days of cont intous service and aqal nat each 

spa 1 1 of such casual employment requisite ccc:ount 

Numbe rs/Muster Rol 1 Numbers were also placed 	The said 

var ± f Ic at ion 	commi t:t e a 	however wh I 1 a 	exc: cad i np 	:i t 5 

jurisdiction Indicated certain imaginary numbers withc:ut 

there be:ing any reason and rejected the c:: 1dm of the 

appl icant mainly on the ground that he ciidn t fulfill the 

eliibi1ity criteria laid down in scheme of 1989. -  

4.10. 	That the apj::1 icant states that in the judgment 

and order passed by the Hon 'bl a Tribunal dated 31.8.09 there 

has been cateqoric:al diract:ion fro scrutiny of each case 

providing persona ..hearing to the casual workers but before 

the var'ificction committee no such personal hearing was 

provided 	it is :tc stated that bacincj on the materials 

placed before the verification c::ommittee it was difficult to 

ascertain as to how the said verification committee reduced 

the number of work sing days of each app Ii cant 	The only 

material avail ab 1 e before ..... e van f Ic: at ± on committee Was the 

p ro--forma indicating the i  aymen t voucher number and the 

number of wor:: ing days of each ap ]. i cant 

The app Ii cant insp i ta of his best effort cou ici not 

-: col I ec:t the pro-forma submitted be fore ......a committee and as 

such he pray before this Hon bla Tribunal for a direction 

towards the Respondents to produc:e t;hose recorc:Is aloncjwi th 

the minutes of th a var i f ± c. at ion comnimil t tad as the t i me 

hearing of this case 

4.11. 	That the applicant state that apart from the 
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aforesa:i,d iii eQal i ty durinq the ver:Lf1ct1on proc:ess the 

respondents have commi tted (nan I feat error It is also 

not:iced that in some case brick outs have been given 

against some partidular ye ars where in part I cu I ar Casual 

Workers were never enqapech The Hon ble Tribunal also had 

—occasioned to scrutinised some of the verification 

committee 'a r'epor't in simi iar matters and in those case the 

Hon ble Tribunal was pleased to refer the matters before a 

Rest:oflsib1e Committee for re-verification 

A copy of the judcment and order 

d a cci 3.9.2002 passed in OA No 

289/02 & ors is anneNed herewi th 

and marked as Anne xure'-7 

4.12. 	That the applicant bep to state that in terms of 

the official records the Divisional Authori ty filled up the 

pro....fc:rma apec:t fying the fact that each of the 	app 1 :icant 

have completed 240 days continuous serv i(:e and to 

aubatant i ate those statements the Voucher Numbers as wel :t as 

the Muster Roll Numbers is also refi ected in the said Pr'o-

fc:rma The yen ficatiori committee had only verified the 

proforma as it was not possible for the said commi ttee to 

verify each account for each app ii cant it was ther'efore the 

reason as to why the D:i visional Authoni i es were given 

di nec t ion for submi. as ion of p roforma md ic at I ng the 

Accounts Number. Hence the ver I 'f ic: at ion c:omrni t tee had no 

other material before them to reject or to reduce number of 

work ing days but the' - id verification commi ttee arbitrarily 

issued the identical impugned orders rejecting the claim of 

the applicant The res:ondents have acted illegally in 

rejecting 	the case of the applicant who is 	
c ...j 1 

continuing In his employment without any bnick 

8 
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4 13.. 	That 	the applicant beq to state 	that 	the 

Re nts ac: mc on the di recti ye Qiven by the Non 'hi e 

Ccii t ra 1 Admin I t rat I ye Tribunal Guwah at i Bench in OA 

No 289/01 re ver:i. fled all the case of the I ahourers except 

the case of the present applicants, After re--yen firat ion 

the Respondents have :i. ssued an order No, REC ....T-3/ 1 0/PT-i /83 

dated 16.2.04 by which the Respondent h eve reciu 1 an sed the 

services 61 TSMs and 27 full time casual labourers work mci 

in the cii fferent SSAs. By the said order the service of Mrs. 

Dcvi Ran :i. Pa.l has a :tso been cir'anted temporary status who was 

applicant No 14 in OA No 3i6/2000 But the present 

app 1 icants heve not been ciranted with temporary status 

inspit.e of the clear direction from this Hon 'bie Trihuna:1 

A copy of the said order dated 

16 22004 is annexed herewith and 

marked as Annexure-G.  

4. 14 	That the .appl icant is a similarly situated. with 

the applicants in OA No 135/03 and who is also a leftout 

person of the said OA which is pending disposal before this 

on 'hi. e Tribunal The ap1 icant states that since his 

it I al 	appointment he continued Casual/Muster 	Roll 

Jor'kers till 1998 withc:ut any bric:k but in the early part of 

1998 his mode of employment has been c:hanc1ed to contracti,ia 1 

one 	however without any financ:: i el :tcs 	Even after his 

conversation the applicant is in receipt OT simi tar 

ommu1oments/pay and it was because of which the appl icant 

never made a challenge against his such conversation 

kowever, the applicant through this appl :icatiori also 

:hal ienqnq the action of the Respondents in converting them 

9 



I: from 	casual to c:or3tractual one w:ithout any 	sanct:ion 

authority and w:i thut. fo:l. lowinc:j the due process of 1 aw It 

is further at atad that the aforesaid ac:t 1 on of con version 

has been made only to frustrate the c:lairn of the applicant 

in gett log the benefit of the scheme of 1993 Under these 

circumstanc:es the applicant, prays for an a::propriata 

di rect ion towards the Respondents to treat h is such services  

as casual and to prant them the benefit of the said scheme 

- and to regu 1 arise his services subsequently.  

4. 15. That the applicant state that the Respondents now 

manaqed to net sanc:t ion of ci most 400 post and more is ç4oi nq 

n to f i. 11 up those posts by fresh ccc rui tee (pert from 

that the Respondents istakinp steps to terminate the 

services of the app 1 ic ant to c re ate vacancy and as such the 

'applicant through th:i.s application also prays for an interim 

order d:ir acting the Respond ants not to f ii 1 up any post of 

bRN1 (Grade-D) till finalisation of this OA. With a ft.rther 

direction to al icj them to continue in his respect:i. ye 

services The principles of balance of convenienc:e lies very 

much in favour of the appi ic:ant and in the event of not 

passing any .. .nt erim order as prayed for, the appi :icant who 

is in service will suffer irreparable loss and iniury.  

4.16. 	That . ...: IS applicant ion has been filed bonafide and 

to sec:ure ends of justice 

S GROUNDS FOREL R lEE W I "IH 1.. EGL PROV I S I ON 

I 	For that the respondents have acted ± 11 eçjally in 

not grantinn temporary 	atus to the present appi :ic:ant in 

the 1 ight. of the scheme of 1989 and as such anti re cc ion on 

10 



the pert of the respondents is :j iab 1 e to be set aside and 

quashed 

5 	 For that the respondents have acted 11.1 ecial ly  in 

not consti tuting the verification committee in terms of the 

rules quidinc, the field and as such his ent:i.re action is 

liable to be set aside and quashed and appropriate direction 

need be issued to the respondents to reconstitute and 

reverified the service particulars of the applicant 

S 	 For that the respondents have acted in contrary to 

the pros' I si ons contained in the scheme of 1989 and as such 

his such action is not sustainab], e and Ii abi etc be set-

aside and quashech 

For that the respondents have acted contrary to 

the sett;l ed proposition of :i aw by extending the benefit of 

the scheme of 1989 to the similarly situated employees while 

rejecting the case of the present applIcant and as such 

aporopri ate direction need be issued to the respondents to 

extend all the benefits f lowing from said sc:heme to the 

present applicant with retrospective effect with ci. 1 

consequential service bene'f:Lts 

5.5. 	For that the respondents have acted contrary tot 

he settled proposition of law in rejecting the case of the 

app 1 icant for Qrant of temporary status and requl arisat ion 

r:i.qht from the 'frarniriq of the verification c:ommittee to its 

:'ftJ ings arrived at and as such the impugned orders is not 

sustainable and I ieb].e to be set aside and civashed 

5.6. 	For that in any view of the matter the impugned 

act ion of the respondents is not sustainable in the eye of 

law and liable to be set aside and quashed 

The 	applicant c:ravs leave of the 	Hc'n 'ble 

11 
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Tribunal to cdvanc:e more qroLkrlds both legal as well as 

factual at the time of hearinq of the case 

6 DETA I LB OF RENED I ES S XHAUSTED 

That the appi icant dcci ares that he has exhausted 

all the remad I es cv a :i .1 ab 1 e to them and there is no 

alternative remedy avail able to him 

7 MATTE:RS NOT PREVIOUSLY FILED OR PENDINGI.JN ANY OTHER 

COURT 

The app 1 icant further dcc: :i ares that he has not 

fji ccl previously any app1cet1on, writ petition or suit 

recardnc the crIevanc:es in respect of which this 

app 1 :i.cat :1 on is made before any other c:ourt or any other 

Bench of the Tribunal or any other authority nor any such 

appiici .Lion writ pet:ition or suit is pendinci before any of 

them 

e REL. 1SF SOUGHT FOR 

Under the fcc: ts and ci rc:umst anc: es stated above 

the appl..'cant most respec:tfuily prayed that the instant 

appicataon be acimitt;ed records be called for and after 

hear I nct the part :i es on the c: ause or causes that may be shown 

and on perusal of records , be çj rant the foil ow :i. ncj re ii e fsto 

the app1icant 

B.I. 	To set aside and quash the identical 	impuqned 

orders dated 6 11 .2002 and any other connected orders 

reiectincj the claim of the applicant for crant of temporary 

status under the scheme of 1989 wi th a further d :t rect ion to 

the said scheme to the p resent app 1 ican t with retrospect :i. ye 

PffN i wi h all consequential 5P vue benefits.  

12 



• 8.2. 	To 	set aside and quash the report of 	the 

verification committee basinq on which the irnpunned orders 

dated 6.11.2002 and other conne.;ed orders were issued 

darect:inc, the respondents to evaluate the case of the 

appi ic:ant :ndependently.  

Cost of the appi ication 

84. 	Any other relief/reliefs to which the applicant W. 

entitled to under the facts and circ:umstances of the case 

and deemed F i t and p roper 

9 I NTER IN ORDER PRYE:D FOR 

Pend inc 	disposal 	of 	this 	app I ic at ion 	the 

applicant 	pray for an interim order 	di rec:t i nc 	the 

respondents to not to di senqacte them 'frc:m his present 

employment; under the respc:n:ients with a further di rection to 

allow them to c:ontinue in his respective services 

10 . 	 a t: tuaft .nngttt flat p tr.s,:ctatflttttflttfl a taunt, ,tnttt 

ii PARTICULARS OF THE I P 0 

1. I.P.G.No 

2, Date 

3. P ayab 1 e at 	Guwahati.  

12. L I ST OF ENCL OSURES 

As stated in the 1ndex 

i 
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/1 

vERIF:u:Ar'i(JN 

I, 	shi 	NirGtpai 	 , 	son 	of 

Lat 	
recJ 

about 	 years 	 at 	resident 	of 
ijflc 

District 	 Issam do hereby solemnly 

affirm and verify that the statements made in 	par 

q raphs 1a 	4J,k3, X'1 	 iL 

to 	my 	l<na&,1 edcie 	and 	those 	made 	in 

paraoraphs a r e also true to my I ecal 

advice an d the rest are my humb .1 e SUbffliSsi(Jri before the 

Hon ble Tribunal I have not suppressed any material facts 

of the cases 

I am the appi ic:ant No. 1 in the instant appi ication 

and as such well convercent with the facts and ci rcurnstances 

of the case and also c::ompetent and authori sec:i by the other' 

appl icant to sicn the verific:ation, 

And I sign on this the Verification on this 

the Ukday of 	of 2004. 

J\ac*t 
S :i q nature 

14 



(NNEXURE-1 

Absorption of Casual Labours 
Supreme Court directive Department of Tel ecom take back all 
Casual Madoors who have been diseniaqed after 30 3.85 

In the Sup reme Court of md I a 
Civil Oriqinal Jurisdictions 

Writ Petition (C) No 1280 of 1989 

Rain Gopal & or's 	 Pet:itioners 

Union of India & ors 	 Respondents 

WI th 

Writ pp..j:jfl  Nos 1246, 1248 of 1986 176 • 177 and 1248 of 1988 

.Jant Sincih & ors etc: 	etc: 
	

Pet:iticners 

versus 

Union of India & ors 
	

Respc:ncients 

OR I) P 

We have heard counse 1 for the petitioners 	Thouih a 
counter affidavit has been filed no one turns up for the Union of 

India even when we have waited for more then 10 minutes for 

app e aranc: e of c:ounse 1 for the Un i on of (nd i a 

The principal a). I egation in these peti. tions under Art 
3$ of the €:onst:itution on behalf of the petitioners is that they 
are work :i.nq under the Tel ec:om Department of the Union of Ind i a as 
Casual Labourers and one of them was in employment for more then 
four years wh lie the others have served foe two or three 

yearsinstead of reqular:isincj t hem in ernp .... yment their services 

have be en terminated on 30 th September 1 988. 1 t is c:ontendecl 
that the principl e of the decision of this Court: in Daily Rated 
Casual Labour Vs Union of :l:ndia & ors 1988 (1) Section (122) 

squarely app ii esto the pet i :i oner though that was rend e red in 

case of Casual. Employees of Posts and Tel. egraphs Department It 
is also contended by the counsel that the decision rendered in 
that case a Iso re 1 • es to the 1 e 1 ecom Dep art:rnen t as earl i e r F:)ot 

and Tel ed raphs Department was cove ring both sec: ions and now 

Tel ecocn has become a separate department We f mc) from paraqrah 
' of the repoi.... ed decision that communication issued to General 

Managers Telecom have been referred to which support the stand of 

the petit ioners 
By the said Judqment this Court said 

We cii rect th e respoden ts to p repare a scheme 

ft JZ 	
J~ 



ery 

rat lanai basis for absorb inc afaT' possib I C the casual 1 aboui ers 
who have been c:ontinuousiy work inr: for more than one year in the 
posts and Ta I a raphs Department 

We 1 md the thouph in paracj raph 3 of the wr:i. t pat 1 t i on 
1 t has been asserted by the pet 1 t Lone rsth at they have be en 
work :inp more than one year, the c:ount.er affidavit: cloee not dis-'-
puta that petition No distinction can be drawn between the 
pet :i t i one rs as a class of employees and those who were before 
this court in the reported decisions On pri.nc:iplas therefore 
the bane -fits of the dcci s:ion must be taken to apply to the pati' 
toners. We acc::ordinpiy direct that the respondents shall prepare 
a scheme on a rational has:is ahsorhinq as far as practical who 
have continuously worked for more than one year in the Telecom 
Deptt and this should be done within six months from now fter 
the scheme is formu 1 ated on a rat :i. onal basis the c: 1 aim of the 
peti t:ioners in terms of the scheme should be worked cx......The writ 
peti tions are also disposed of accordinqly. There will be no 
order as to costs on ecc:ount of the fac....s that the respondents 
counsel has not chosen to appear and contact at the time of 
hearinp thouch they have f:, led a counter affidavit 

Sd / 

Ranganath Mishra ) J. 	 kuideep Sinqh ) J.  

New Delhi 

Ppril j.;r 	
1990  

C) 
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ANNEX (JR 

CIiCULAR NO 1 
GOVERNMErrr OF INDIA 

DEPARTMENT OF TELECOMMUN I CAT IONS 

TTh41 siscmiml 

No 29-10/€39-Si'°N 	 New Delhi 7, ii 89 

To 

The Chief Beneral Managers, Tel ecom Ci rc 1 es 
ii. I. H. I New De 1 hi /&mbay . Iletro Di st Mad ras/ 
C a Ic:: u t t a 
Heads of all other Ac:jr'ist.i"ti,e Units 

Sub j e ct 	Casual Labourers (Sr'ant of Temporary Status and 
Regularisation) Scheme 

Subsequent to the issue of instruc: t ion reqard i'nq reciu--' 
1 arisation of casual labourers v:ide this office letter No0269-
29/87-STC dated 18O 11 8B a scheme for cc:nferrinq temporary status 
on c:asu 1 1 aboure rs who are c:urren t ly emp 1 oyed and have renc:ered 
a continuous serv:ice of at :i.east one year has been approved by 
the Ic 1 ecom Commission Deta :i is of the scheme are turn i shed in 
the Annc>ur'e. 

Immediate ac..'.ion may kindly he taken to c:onfer tempo" 
rary status on all eliqihie casual labourers in accordance with 
the above scheme 

In this cc:)nnec:tion ' your kind attention is invited to 
letter ro 270'-6/f34"-STN cJ ated 30 5 85 wh e r€.i n instructions were 
issuer) to stop fresh recrui tment and employment of casual 1 aboui .. .. 
era for any type of wort:: in Te 1 ec:orn Ci rc 1 es/Districts 	Casual 
labourers could he encaced after 30305 in projec:ts and Electri .... 
fication c:ircies only for specific works and on complet:ion of the 
work the c::asual labourers so eriqaced were requi red to be re- 
trenc:hed. These instructions were reiterated in DO letters 

No0 270-'6/84-'STN dated 22.,4 87 and 22 5087 from member (pors. arid 
Secretary of the Tel ecom Department ) respectively. Accord :i ng to 
the :nStrLtc:tions subsequently issued vide this office letter 
No0 27ø-6./f34'S' N dated 22.6.88 fresh spec :t tic perc:ids in Projects 
and Electri f icat ion Ci rc: lea also should not be resorted to 

In view of the above instructions normally no casual 
labourers engaged after 30. 385 would be available for c::onsidera-
tion for c rrferrinc' temporary status. In the unl:ikely event of 
there be inc1 any case of c asua :i labourers encaqed after 300385 
.requ i ring cons ide rat i c:in for conferment of temporary status 	Such 

be r'e'ferrecj to the Telecom Cc::'mmiss:i.ori with 	relevant 
details and particulars reqardincj the ac::ticn taken against the 
officer unc:!er whose authorisat:ic::in/approval the irregular engage-" 
men t loon ret renchrnen t was resort; edt c:i 

30. 	No Casua:[ Labc:,.tTer who has been recruited after 30385 
should be granted temporary st . us without spec I 'f a c approval from 
this office. 

10 
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4. 	 The sc:heme finalised in the Annexure has the concur 

renc: e of Member (F :i. n anc e ) of the Tel ecom Comm isa :1 on vi d e No 
SM1:,-'/78/98 dated 27.9 .S9 

5 	 Necessary instruct :icns. for e>ped it i ous 	imp :i T€ntat inn 

of the scheme may kindly be issued and payment for arrears of 
wacjes relatinq to the period from 1.10,89 arranced before 

31.12.99. 

ad / = 

ASS I SlANT DIRECTOR GENERAL (SIN) 

Copy to 

P.S. to NDS (C), 

P.S. to Chairman Commission. 

Member (8) / Adviser (HFW) . sri :t:r 	for information. 
- li/i F'S/Admn . i /CSE/PAT/SPB- I ./SR Secs 

Al 1 r'ecocn i sed Un ions/Assoc :1 at ion is/Fede rat ions. 

a ci / 

ASS I STANT DIRECTOR GENERAL (SIN) 

I] 
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ANNE XLJRE 

csu;t. I1,38t.JRE:RS (GRANT OF TEMPORARY STATUS AND REGULAR I SAT ION 
SOfIEME 

I This scheme shall be cal led 'Casual Le,bourers ( Grant of 
Temporary Status and Requl. an sat ion ) Scheme of Department of 
ielec:ommunicat ion 1959" 

2, 	 This 	em e will cc:xne In force with effec:t from 
1 1ø 89 onward 

3. 	 This sc h e me 
	

is app :i. :4. c::ahle to the c asual. 	labourers 
employed by the Depart men 1; of Ye I ccc mtn un I cat; ions 

4 	 The provisions in the scheme w ould be as under .  

A) 	Vac:anc:ies in the qroup D cadres in various offices of the 
Department of Tel. ecommun I cat ions wou d be cxc: 1 us :i v ely f ii, 1 ed by 
reqularisatiori of casual labourers and no oui;si. dens would he 
appointed to the c:adre except in the case of appointment; on 
compassionate qrounds till the absorpt ion of all cxi st:incl casu.a 
labourers ful -fillinc the eliqibility qu1:ifIcatIori prescribed in 
the r'cievarit Recruitment: Rules,. However recjular Group I) staff 
rendered surp I us for any reason wi.l 1 hai e prior c 1 aim for absorp 
tion acrai ns t the eaistinq/future vac:ancies In the case of [lilt" 
crate casual :.bc:t,iertlie requlanisation will be considered only 
aqainst ....3c)SC pc:st;s in respect of which illiteracy will not be an 
imped imerit: in the performance of duties, They woul ci be a]. 1 owed ace 
re :i ax at I on cpu I v a I en t  't'r't"hp period for wh I ct....hey h ad worked 
cc:nt inuousi y as actual 1 abour for th e purpose of the aqe I. imi t 
pr'escrbed for appointment: to the q'r'oup I) c:adre if requiredOut 
side recruitment for 'f:Ltlinct up the vac::ancies in Gr. 0 ' will be 
pe rml ttcd on 1 y under the conci I t ion when c 1 Iq:i.bl e casual 1 abourers 

arc NOT aval :table 

0) 	Ti ii reqular Group D vacancies are avail, able to absorb all 
the C: asua I. I aboure rs to whom th is scheme is app 1 [cab 1 e 	the 
casual labourers would be conferreci a 'Temporary Status as per 
the deta:i. is civen below .  

) 	Temporary status wou 1 ci be conferred on all the casual I a" 
bou ne rs c:.urren t 1 y employed and who Ii ave rendered a cant :4. riuous 
service at least one year ,  out of whic:h they must have been 
enqaccd on work for a p e nod of 240 days (205 days in case of 

offices observinq 'five day wec:: ) Such casual labourers wi. Ii. be 
cJes iqnated as 'remponany Ma;mdoc:'r .  

:4.1) Such conferment oft. empor'a ry status wool. ci be w I thout; re-
ference to the creation I avai lab iii ty of reqular Gr, I) post.s 

:4.) Conferment of temporary status on a c: asual 1 abour"ers would 
not involve any chanç"e in his duties and responsibi lit i.es 	1"he 

enqacrement wil. 1 he on daily rates of pay on a need basis He may 
be deployed any where within the recruitment unit/territorial 

circles on the basis of availability of work 

iv) Such :: si.'al labcrcrs who acqul re 
however be b rouqh t on to the permanent 
are se 1 ectcd throuqh requ I ar se!Tgtion 

403~_ 

temporary status wi 11 not; 

estab Ii shment unless they  
p r"c.'.c: ess for Sr posts 
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6 	ieacrary status wot..ticl entitle the casual iabcurers to the 
fol :tcirQ benef i. ta 

I 	Wac!es at daily rates with ref erenc:e to the minimum of the 
pay scale of reg.iIar GrD offic:ials irclud:ing i-IR, and CC. 

ii) 	Eenefit;s in respec::t of increments in pay scale w:i3.l be 
admissible for every one year of service subject to performance 
of duty for at least 240 days (206 days in adm:i.nistrat I ye offices 
observing 5 days week) in the yearn 

I iii. ) Leave ant it 1 emant will be on a prc"rata basis one day for 
every 10 days of week.Casual leave or any other leave will not he 
admissible. They will also be al lc'wed to carry forward the leave 
at their cred:it on their ranuiari.sation. They will not be enti--
tied to the benefit of encasement; of leave on termination of 
services for any reason or their quittincservic::e. 

:i v ) Count I nq of 50 7. of service rend e red under Temporary Status 
for the purpose of ret I rement bane? i t after the i. r regu 1 an s .b i on 

v ) 	 After 	render i. nq three ye ens con I nuous service on 	at: t: C I nment: 
of temporary status the c sua ilab ourers would be treated 	at par 
with 	the recuJ. an Sr D amp loyces 	for the purpose of contnibut Ion 
to General Provident Fund and would also further be eligible 	for 
the 	grant: of 	F:est I v a I Adv enc c. ./ 	food 	adv enc: a on 	the seine 	cond it ion 
as 	are ap::i icab 1 a 	to 	....mporary On,!) 	employees provided 	they 
"urn :i sh two sure t I cc:. from permanent Govt 	serv arts of 	this 	Dc- 
artment 

v i ) 	Unt:i 1 they are regulerisaci they wi) 1 he entitled..... 	Prc:duc::- 
t I vi ty linked bonus only at rates as applicable to casual 1 abour. 

7 	 No benefits other t:han the specified above will he 
edmi sal hi. a to casual labourers wi t:h temporary status. 

Despit:e conferment of temporary sttus the offices of a 
casual 1 abour may be dispensed wi thin accordance with the re 1 e-
vent provIsions o"the :industni a) Disp....es Act 1947 on the ground 
of aval lab ii :i ty of work A c:asue 1 labourer with temporary status 
can quite service by giving one months notic:e. 

9. If 	al abourer w:i th temporary status c:omm t:s a 	mi scan-- 
duct and the same 	is proved in an 	enquiry 	after c:iving him reaso- 
nable opporturuty, 	his services wii..1 	be dispensed with They will 
riot 	be entitled 	to 	the benefit of encasement of 	leave on termine- 
t.iri 	of 	services 

10 .... he 	Department 	of Telecommun:icat ions 	will have 	the 
power to make amendments In the scheme end/onto ,  issue Instruc- 
tlons in 	c:etai1s within 	the 	"framing of the schemes 

i -.  

o  Jpk 
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ANNE XURE 3 

\l2613/99sTN-- 11 
ocverrent of IncLi. a 

Depar'tmen i; of Tel ecommun i cat Ions 
Sanc::har Dhawan 
STN-I I Section 

New L)? I r I 

Dated 1 

Al 3 C'•i ef General Manacers Ta 3. acorn Ci rd es 
All Chief Genci-al Manaciers Telephones District 
All Heads of cthr Adrninistrati ye Offices 
All the IFAs in Telecom Circles/Districts and 
other Administrative LIn:its 

Sub Requl an sat ion/qran t of temporary status to Casual 
Labourers req ard i nc 

8 1 
I am directed to refer to latter No 29-4/93--STN Ii dated 

12299 c:i rculated with 1. etter Mc 29--t3/99-sTN-:I: I dated 122 99 
on the sub j act men t ion ad above 

In the above referred :iette r this otfc:e has conveyed appro"- 

ye) 	on the two I tame., 	one 	is c,rant of 	temporary status to 	the 

Casual Labourers ci iq lb i.e 	as on 	1 	8 98 and anoth art on reçui ar I-'- 

sat ion of Casual Labourers with temporary status who are a I iq able 

as 	on 31.3.97. Some doubts have be an raised req ard i ng date 	of 

ecf'f act of 	these dcc:: isbn 	It 	is 	therefor a 	clarifIed 	that 	in case 

of 	crarit 	of 	tempor-'ary status to the Casual 	1. abourers 	9 	the order 

dated 12.2. 99 	ii' I 	he effected w 	f 	the date of 	issue of 	th i 

order and 	in case of 	recularisat ion to 	the 	temporary 
status 

Mazdoor's eliq.ible as on 31 	this or'der 	will 	be e'ffec:t.ad 

w . e . V i497= 

Yc:urs 'feb ti"'ful ly 

' F4At'DAS SINOH ) 

ASS I STAN'T i: 1: RE:CTOR l:NE:RAL. SIN 

Al :t rec::oçn :1 sad Ln lons/Fedar'at ions./AsSoc I at ions 

(HARDAS s:t' NGH ) 
ASS I SlANT DI RECTOR GENE:RAL SIN 
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ANNExuRE: -f,. 

IN 'r1E (:ENTRAL A1)M I i' I STRATi VE fR I BUNAL 
GLiWAF'AT I BENCH 

Onig:inai Application No 107 of 1998 and others 
Date of dec:ision 	This the 31 st day of Aucust 1999 

The Hor 'ble J.Astice D,NBaruah q  Vic:e-Ch air'man 

The Hon 'hie MrG. L Sanqiyine Admin ist.rati ye Member.  

OA Nol07/1998 
Shri Suba I Math and 27 others 	 Ap::f?icants 
By Advocate Mr. J.L.Sarkar and ili' N c:h an cia 

- VeT'SUS 
The Un ion of I nd :i a and others 	 Responcien ts 
By Advoc: ate Mr. D.C. Pathak, Ad IL C(3SC. 

O.A. I\Io112/1998 
• 	A :l.iIrld I a Ta I ecom Ernp 1 oye es Un ion 
• Line Staff and Group D and anuther 	App? icants. 

By Advocates MrEl.K. Sharma and Nr.SSarma. 
versus 

UJnion of India and others 	 ,, Respondents 
By Advocate Mr Mr. A. Dab Roy, Sr C. B S 

OA.No. 114/1998 
AlIridia Telecom Employees Union 
Line Staff and Group'"-D and anc:'ther. 	App? icarits. 
By Advocates Nr. B.K. Sharma and Mr. SSarma 

versus 
The Un ion of mdi a and others 	R esponden 
By Advocate Mr. A1ib FIy, Sr. C,G.SC 

4, O.A.No 118/1998 
Shr:c Bhuban ':::aJ :lta and 4 others. 	 App? icants. 
By Advoc atas Mr. J , L Sarkar, Mr N Ch anda 
and Ms. N. D Boswarni 

versus 
The Union of India and others. 	 Respondents. 
By Advoc:ate Mr.ADeb Roy, Sr. C13.S.C. 

C3.A.No. 120/:i99€3 
Shri Kamala Kanta Das and 6 ot;hers 	 Appi ic::ant. 
By Advoc ates Mr. J L Sark ar , Mr. i cm anda. 
and Ms N D. Eloswam :1. 

versus 
The Un ion of Inc:! i a and Others 	 Respondents 
By Advocate Nr.B.C. P5th5kq Addl.C.G.S.C. 

6. O.A.No. 131/1998 
19 



Al 1 md i a Tel ecom Emj:: 1 oyees Union and anot.he r 	App lic: ants 
By Advoc:ates MrBKTharma, Mr'.SSarma and MrWKNair. 

versus - 
1 he Un I on of I nd I a and others 	Respondents 
By Advocate MT'S BC. Patha, Addi 

7 O.ANo 135/98 
Al 1 1 nd ia Tel ecom Emp lyecs tin on 
Line Staff and Group-i) and 6 others. 	 Appi ic:ants, 
By Advoc:ates Mr B K Sharma Mr S Sarma and 
MrI..J:Nair. 

versus 
"rhe Un ion of India and others 	Respondents. 
By Advoca't;e Mi'ADeb Rc.', Sr CGSC. 

8 OANo 136/1998 
All India Telecom Employees lJnion, 
Line Staff and Group-i) and 6 others 	Applicants. 
By Advocates Mr 	Sharma, MrSSarma and MrU '(Nair. 

- versus - 
The Union of India and other's 	 Respondents. 
By Advoc::ate MrA,Deb Rc:y, 5rCG,SC. 

9 OAJ'Io. 141/1998 
All India Telecom Employees (Jnion, 
Line Staff and Group-D and another 	 App 1 icants 
By Advocates Mi' B K Sharma , Mr SSarrna 
a n d 11 r'UKNair 

versus 
The Ln ion of Ind I a and others 	 Respond ents 
By Advocate MrADeh Roy, Sr C. SSC. 

10 O.A. No 142/1998 
All India Telecom Employees iinic:n, 
Civil Winçj Branch. 	 App licants 
By Advocate Mr 	Mal a.kar 

verst.ts 
The tin aon of mdi a and others 	 Respondents 
By Advocate Mr. B. C. Pathak Addi C6 S. 

1i 	OA. No145/1998. 
8hr Dhani Ram Deka and 10 others, 	 Applicants 
By Advocate Mr I Hussain 

versus 
T h e Un ion of mdi a and others 	 Respondents 
By Advocate MrA,Deb Roy, Br, CSC, 

12 	O,A,No, 192/:19913 
All India Telecom Employees Union, 
1.. inc Staff and Group....D and another 	 App 1 ic ants 
By Advocates MrB,K Sharma, MrSSarma 
and Mr,LJKNair 

The Un I on of Inct I a and others 	Respondents 
By Advocate MrADeb Pci, Sr,C6,S,C 
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:i3 	ONo.22/i99B 
All 	India 	re:iec:om 	Ernployee:; 	Union, 
L inc Staff 	and Sroup-D and another 	App 1 Ic:: ants 

By advoc:ates Mr. B 	Sharma and Mr SSarma 
-' versus 

The Ln ion of 	I nd ia and others 	Resporiden ts 
By Advocate MrADeb Roy ,  

14 	ONo29/1998 
Al 1 	:[ndi a Tel ecom Employees Un ion 
Line Staff and Group-D and another 	App licants 

By advocates Mr. 	B K Sharma and Mr S Sar'ma 
MrUKnair and MrDKSharma 

- versus - 

The Union of 	Indi a and other's 	Respondents tt  

By Advocate MrBCPathak ,Addl 	SrCG SC 

15. 	L:'A.,No293/199B 
All 	irc:ti a 	i'•? I ecc:m 	Emp1c:yees 	Union 
Line Staff and Group-D and another 	App ii c ants 

By advocates Mr. B K Sharma and Mr S Sarma 
and Mr DK Sharms 

- 
versus 

The Un ion of 	I nd i a and others 	Respondents 
By Advocate Mr 	CFachak,Addi 

0 R B E R 

BA RUAH. T 	(V 
All 	t:h e 	above 	app ii c:: ants 	i nvol ye common question of 1 aw 

and 	si mu 	ar 	'facts 	'Therefore 	we p ropose to dispose of 	all the 

above applications by a c::ommon order 

2. 	 The 	Al I 	mdi a Telecom Employees Union 	is a 	r'ecocjnised 

union 	r:'"f'the 	"le 1 ecornmun ic at ion 	Department . 	 Th :i s un ion 	t:ak es up 

the 	cause of the members of thes said unions 	Some of 	the 	appl i" 

cants were 'submitted by the said union 	namely the Line Staff 'and 

Group-D 	employees and some other app 1:1 cant ion were 	f 1:1 ed by the 

c:asual 	employees 	individually. 	Those 	appl icat ions were 	filed as 

the casual 	employees enqaqed 	in the Tel ecommun :icat on 	Department 

came 	to know th at the services of the casual Mazdoors under the 

likely 	to 	be 	terminated 	with 	effect from 
respondents 	were 

I 	i9B. 	The 	applicants 	in thee 	appi ications, 	pray 	that the 

Q)JJL - 



PSpDflC1?fl t:s be d I rec: td not to I cn 1 mei t th e dec: I si on of trmi - 

nat inçj the serv :i ces of t.1' c:asual 1az::oc;rs but to grrit; them 

similar btiefits as had been granted to the npioyees under the 

Depa •'• rnent of Posts and to extend the benef I ts of the scheme 

rne ly csuai L.bour: 	((3rnt of Tempor'ry Status and R?çjLt:i ari 

tion ) Scheme of 7 ii 1998 to the casLAai viazdoor's conc:eerneci 

O.As, however.3 in O.A.No269/1998 there is no prayer aqainst 

the order of termination. In O.A. No. 141/1998 the prayer is 

acainst the cancellation oft he temporary status earl icr qranted 

to the app1 ic::ants havinc considered their 1 enth of services and 

they be inc ful 1 y covered by the scheme 	c:cord inq to the app ii- 

cants of this 0 	., the cancel let ion was made without cii, v inc1 any 

notice to them in complete violation of the princip:tes of natural 

just ice and the rules hoidinq the fieid 

3, 	The app 1 :ic:ant:s state that the casual Ma:d000rs have 

been continuinc1 their servic:e in different office in the Depart'-" 

ment of Teleccnmunication under Assam Circle and N.E.Circ::le, The 

Govt . of India Mm I stry of Ccmmun i cat ion made a sc:heme known as 

Casual L abourers (Grant of Temporary Status and Rec1ui ariset ion) 

Scheme 	This scheme was communic: ated by I etter No 269-'iø/89-STN 

dated 7/11/89 and it came in to operation with effect from 1989. 

Certain casual employees had been cii van the benefits under the 

said scheme such as con ferment of temporary status 	wad cis and 

daily wanes With reference to the minimum pay scale of reçjul ar 

Group-D employees inc I ud inp D.A. and I1Ri> Later on 	by 1 e tter 

dated 1 7. 12.1993 the Government of lndi a clarified that the 

bene f I a of the scheme shot..i Id be c:o nf in cci to the casual emp Ioyees 

who were enqaced durinc the period from 31 3 1985 to 22 6 1988. 

However, in the Department of Posts, those casual I abourers who 

were enQaqed as on 29,. 11 .99 were cranted the benefits oft 

rary status on set isfyinq the ci icjibi II ty criteria. The benefits 

2 
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were iurther (xtendd to the casua I 1 abc3ure rs of 

of Posts as on 10.9. 93 purisuant: to the jucJqement of the Ernku1 aii 

B(?Tic:h of the iribun ..1 pissed on 1 3 , 3 I 995 in 0 . r No 750/ .1 994 

The present applicants c:laim that the benefits extended to the 

c: asual employees working under the Department of Posts are ii able 

to he extended to the casual employees wor:: inc in the Tel ecom 

Department in view of the fact that they are similarly situated 

As noth mci was done in th 1 r fCVOLIT' by the authority they ap-

proached this Tribunal byfil ing O A No, S 32 and 229 of 1996. 

This Tribunal by order dated 13.8. 199? directed the re:ondants 

to give s:imilar benef:its to the applicants in those two app), ice-" 

tions as was given to the casual iabou ...'ers working in the Da-

p artmen t of Posts It may be mentioned here that some of the 

casual employees in the present 0. A. s were applicants in 

0.A Nos 382 and 229 of 1996 The applicants state that instead of 

c:cimplyinq with the d:ircc:tion given by this Tribunal, their 

services were terminated with effect from 1 6 .1998 by oral order.  

According to the applicants such order was ii. 1 eal and contrary 

to the rules. Si tue-ted thus the applicants have approached this 

Tribunal by filing the present CAs. 

4. 	 At the time of admission of the applications, this 

T'ihunai passed interim or'ciers. On the strength of the interim 

orders passed by this Tribunal some of the app I Ic ants are still 

working. However, there has been complaint from the applicants of 

some of the OAs that in spite of the interim orders those were 

not given egffect to and the authority remained silent 

5 	 Ti e content ion of the respondents in all the above 0 As 

is that the Assoc iat ion had no authority to represent the so 

cal :i. ad c asua :t employees as the c asual employees are not members 

of the union L inc Staff and Group —D The ca ....tel employees not 

be i ng regu 1 ar Gove rnmen i; s.c rv an tare not cli g i b 1 a to become 



fnem::er's 	or cif•fic:e barrs to the staff Liruicn. !:it.)..r, 	.• 

3ondents have stated that the names of the cas:iu1 employees 

. •furn:ished in the applicantions are not vT'ifiabié because of the 

1 c: k of part I ci. 1. ars The i-er-.. c:r'ds according to th e responc:n ts 

revcai that some of the Casual employees were nv€r engaged by 

the Department 	in fact enqui r'ies in to thei r enciactement as 

casual emr. loyeeesare in p roc-ress The respondents just i fy the 

ac: t ion to dispense with the se rv :i c:es of the c asue]. emp oyees on 

the ground that they were enqaped purely on temporary besis for ,  

spec: i al requi rcement of spec if :i.c work The respondents further' 

: ttd that the c: asua I emp I oyees were to be disengaged when there 

was no further need for continuation of their evices. Besides 

the respondents a .1 so state that the present applicants in the 

O.As were encacjed by persons h av I rip no authority 	and without 

ccl iowinp the formal procedure for appontment/enqarement 

cording to the respondents such casual emp :loyc:es are not ent tied 

to re-eng cci ement or repu 1 cr1 sat. ion and they c an not get the 

benefit of the scheme of 1989 as this scheme was retrospective 

and not prospect :i ye The scheme is app 1 ic:ab 1 e only the casual 

mpioyees who were enc}aqed befc:re the scheme came in to 	effect 

The 	respondents further state that the casual employees of the 

Tel ecommun ic::ation Department; are not simi i. any placed as t.hc:'se of 

the Dep artment of Posts The respondents a iso state that they 

have app roached the Hon bi e Gauh .. i H:i. gh Court ape inst the order 

of the Tribunal dated 138.1997 passed inOA. No. 302 and 229 of 

1996. The app ii cents does not dispute the fact that against the 

order of the Tribunal dated 13 8 199'7 passed in Ci A Nos 302 and 

229 of 1996 the respondents have filed writ application T  before 

the Hon able Gauhati High Court However according to the appi 1-

carts no interim order has been passed acia:inst tre circler of the 

1" 1 una 1 
24 



We have heara Mr}3KSharma, Mr JLSarkar, MrL 

Hussain and Mr B Mal akar .1 earned counsel appearirc on behalf of 

the apiicants and also MrADeb Roy, learned Gr . C . G . G . Cr and 

MrBC PathaE:: led ned brC.Ebu. appear'inc on behalf of the 

respondents. The 1 earned counsel for the app 1 icants rJ spute the 

claim of the respondents that the scheme was retrospective and 

not prospective and they a iso submi tthat I t was up to 1989 and 

then extended up to 1993 and thereafter by subsequent ci rcul ars0 

According to the learned counsel for the applicants the scheme iS 

also applicable to the present applicants The learned counsel 

for the applicants further submit that they have documents to 

show in that connect ic::n The learned counser for the app 1 ic ants 

also submi ts that the respondents can not put any cut off date 

for imp 1 ementation of the sc::heme inasmuch as the Apex Court has 

not given any such cut off date and had issued 	direct in for 

conferment of temporary status and subsequent 	rectui ar'isat ion 

to those casual work ers who have comp 1 ct ed 240 days of service in 

a year.  

7 	 On hear'iricj the learned counsel for the. parti. es  we feel 

that the app 1 icat: ions requ:i re further examination rcqardinc1 	the 

factual position. Due to the :::'auci ty of material it is not 

ossibie for this Tribunal to come to a definite c::onclusion , We 

therefc're feel that theh matter should be re—examined by the 

respondents tcmsei yes tak i rig In to consi derat Ion of the submis-

si ons of the I earned counsel for the applicants 

8. 	In vi ew of the above we dispose of these app I icat: ()fl5 

with direction to the respondents to examine the case of each 

ppl icant, The appi ic:ants may file representations individually 

'within a peric:xJ of one month from the date of receipt: of the 

order and if such repr'esentations are filed Individual i,y the 

respondents shall sc ri tin i Sc and examine each case in consult a- 
25 
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hon with the records and thereafter pass a reasoned order on 

meT.tS of each case w:ithin a period of si> months thereafter. The 

interim order passed in any of the cases shall remain in force 

ti. 11 the ci isposal of the represen tat ic:ns 

9 	 No order as to costs 

so.'- ViCE CIRfmmI 

SD .1 	IiDER (f 
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Dated :11 1 o rhat the 06- i 1-2002 

•o 

\lI, 

DisL ,, 

As you are aware thatas per direction given by Hon'ble C1T Guwahati Branch 
Guwahatj in CA No. 297/2001 the department constituted the vcuiflcation / ic-
ved Ocation Committee for this SSA lot' conducu n detailed vciThcatjon / re-
vetiticaiHit / scrutiny about the no or day:; or CIIaL',etIIcn1 YLm1 WiSC In 

	

Hice:; :tml ;Ik() (I) COIICLi 	)IOOf' / 	tn 	such MuNI Ih,,otii'' ineludjti 
olirsel 1'. The Conmijitee yen Oed / re-yen bed all the døut i lenlary as well as other 

:.P'0 0 1 ' l.roni the various wut / office mid scrutinized your documents a submitted by 
you IS \'ei'iIication / e-verjhc:i(jon Couit:niee )mJ)cd of lollowiii, 
members nainci 

I. Sri M. C. Mdak, Assistant D ice or l I eeo n (Wel I'we), 0/0 the COM' F, 
Assatu Circle, BSNL, Guvaiuud. 

I Sri D. Puyeng, D. F, (Pig.), u/c [lie UHI D, NSN[,, .Jorhat. 
3 	5 ii). l3ai'uah, Sr. .\:'O., o/ due iD\i, HSNI., 	czpuy 	.Jonhiut, 

.alresaid coilinuillec has suhniiiied Its reputE to (lIe depiiitiiiiit detailing ill abøui their 1iiiding 	pI'0u1'aitjiis( each casual labourer iitcludiitu you. The deitil of 
• such examination / le-exallikintioll/ vcrilicati!m / C-\'''i I:ut,uu / scrutiny report :s 

enclosed nvid l'urnislued hei'cwjih  as iii A!unexuuI'L' • .'\ fo r your iulIou'uuiation, 

!Jndci tlt 	above ciIcuuluistaiu' 	vui 	Ll toil s;itisk' the eliLibility ct'ileriii 

	

lid d'n in tb.' sei'n" 	I 	 ' 	'.t / 	nlarisa(j,'ju vouui' case could 
111)1 be C0li:idc101 (,tOtIiUt'Ii LI •,, 	1001 	I 	, 	' oie IIUH)eCIt it engagement 
lIIui(r(luI: . dcpaitI.ultffl( 

 

• 	 ( I )epiuty jei'ue:ul iilwiugei' 
O/o the ( vli' I), I SNL, J orhat 

• .-.-----•'-•'---•• - •.__., 	 •• 	 • 	 -- - 	 -•- - 	 '---- 	 - -- -: - 
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• CENTRAL ADMINISTRATIVE TRI13UNAL, GU1JIATI BENCH. 

	

• 	original Applications No. 289/2001, 34/2001b 

366/2001, 372/2001. 403/2001, 109/2002 and 160/2002. 

Date of Order : This the 3rd Day of Septeinber,2002. 

The Hon'ble Mr Justice D.NChowdhury,Vice-Chairman. 

The Hon Ible Mr K.K.Sharrna, 'Administrative Member. 

O.A. 	289 of 	2001 
- 1 

 Sri 	Doridi 	P.arn Gayan, 
• 

 Sri CabIn Nath, 
 Sri. 	Joy Copal Das, 

 Sri Kandeswar Konwar. 

 Md - Abdul Cafar Choudhury, 

 SrI. 	Thari.0 	Rain Jha, 

•  Md. Abul Kalarn and 

 Sri Anup Bora 

., 	By Advocate Sri 	S.Sarma. 

- 	Vt'55 

., \\ 

IP
••, 

-'ion of, 	India & ors. 

\b\ Adoat 	Sri 	A'.'Dr-tb 	Roy. Sr .c .c. s..c. 

O.A. 	364 	of 	2001 

Sr I Do o Mum a r R a! 

By Advocate Sri S.Sarma. 

- Wrsw 

Union of In(ia & Ors. 

By Sri B.C.Pathak,Addl.C.C.S.C. 

O.i. 366 of 2001 

Sri Jun Das, 

By'Advocate Sri. 	Sarma. 

- Versus - 

Union of India & ors. 

Fly Sri A..Deb Roy, 

O.A.. 3/2 ';i 2001. 

Sri }Khitish De):) Nath 

• 	By AdvcxaLe Sri. 3.5rm 

V0 r s u - 

Uriari of Tndia & org. 

.By°Sr! A.Deb Roy, Sr.C..S,c 

• . • A!plIcalit.s 

• 	• Pesporic3nts 

App1Ican 

/ 

• . ResjDonaent. 

• . . )\ppUc ant 

Respondents 

A:ipli.cdrlt 

<e;p.jr1dents 
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labourers the 
Supreme Court in the above rnentjcned(:ase.y, 

recte the authority to prepare a scheme on r iøri1 " 

basjs for a orbing as far as possible casual labourers 

those whocontinuousiy worked for more than one Year jH 
the telecOrn departrne, Th departjiie 	of Te1eçf'fl also............ 

foilod the suit and prepared a pcilelne of cenfcirment of 

- 	temporry. status on casual labourers who tere em3ovcci 
h 

and 
ave renderd contInuous service for more than on year 

in the telecom department. 	
ccrdin1y the scheme known 

as 1 Casua1 Labourers (crat of Tempora.y 
3 tatus and 

Regularisation) Scheme 1989"was prepa;:ed. MY order 
dated 

1 999 the ' )overrimext of ind, Dopartment of Tejéciu 

fljcatjon9 mentioned about its approvjor grant of tenipo 

rary status to the casual labourers wh were eligible 4 

on 31 .3 .97 . BY the said CO(flfflUfljcation it was c larjfod 

the grant of temporary status to the casual labourers 

dated 12 , 2 .99 would be affec t eIwithc'e ffO t from 

	

' 	
'cornunjcarior i  it w a s lso ' 	 clarified 

at 
.' 

	

\ 	 ; 	
the persons would e o1igb1e for confermentof 

temporary status who were eljgih1 as on 1.0.9, It 'may 

be mentIoned that the said comlrunication was issd to 

the autF1orjtes for Judging the e lialbi 11 	1 O -, . .---J '-'& J'.o.Ja 

and did not naturally mean that one was to he in service 
' 	

or the date'pre3c rjd on 1.8.90, what was fl8i6,Q.W 

Nwerous applicationswere filed before us for conferment 
of temporary status in the light of the scheme. In Some 
of the cases we 

directed the authority to consid(.r the 
Cases and La 

pass appropriate order. In some of the 
C; 

the authority passed orders rejoctir)g 
their claim. 

which the aggrieved person tnovod this Trina1 by way 

of these applications In some of the pp1jcatiôns written 

COntd. .4. 
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statements were filed and some doUmon.ts also annexd, 

Onaases8ment of doouente It  
appearsthat there was no 

Conformjty with the findi 	reached by 
the authority 

alongwith the records produced regarding their engageme
n ts  In 

Some cAses record5 indictd that 
the Y were engaged  

for more than 240 days, whereasin 
the fin&ing they were 

shown that they did not aervej 
for, 240 days. In our 

°piio th e m 4 ttOrz requires a fresh ro_coideration 
by 4 F08POnsible authority so that cases of eligible 

are fr1y 	
To cite example with the Ca8oc.f 

°.A.372/2001 the Vrifjcatjon Cmjttee - 	- 	- 
J.2.3 .02 was shown to ua-. The Committee 

0 fli5tiflg of S*Cpadar 	E.() 
(Finance 

and °'C.thaa 
ADT(Leg) verified and mentioned that the applicant  did not Conp1ete 240 d ays in a calender year 0  whereas ag 	° ° 1 N of days 

in the Annexi-0 the authority 
referred to his  

)

from gust 97 to Au8t 
98 which Ces- arourd 240 days On 

aritat1ci calculation.  3y anothor verification 
committee mu 	dated 12,392002 COfl8j3€ 	Of M.C.pator,  
D.(iinn), N.KoD5, C.A.O(Plflaflco) and s.c.15, 

ADT(Legal) 
Circle Office0 uwahat1 The c1mjttee 8tat 	that the  
applicant Completed 45 

dy8 in 1994, 20 claya in 1995 24 

daye in 1996, 15 days in 1997 and 
one day in April, 1993, 

The docpents contradict itself. w are of the opjfljo 
that such te of 0flqry or ver1fjc5ti0 côt 

doe5 not 1
flspire confjde0 it was seemjng.ly done in 

a1ove and Slip 
shod fashion. On the other hand it Should be 

Ofltsted to 	
responsible authority whO - WO1d act rationally 

and eoPoflsiveiy. After all it involv 	to the i'_- 
of perso Concned ric the 

Co Itmenta bf the 

1*' 
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We have perused 

baCkground story of the schene which ito1f reflected 

the approval of the authority for abHorpti.on of those 

people for giving the benefit of Government of Incia 

at the instance of the up:eme Court. The coune1 for 

the respondents however po.tntccl out that there i a big 
f 	 set up 

clianqe in the ad iinistrat!ViLQ the Telecoii departient 

• Referring to the new telecom policy of the Government 

of India 1999, whereby it decided to corporati.se the 
• through 

Telecom department L Bharat Sanchar Nigarn Limited and 

stated that the matters are tiow within the domain CL the 

BSNL. We are basically concerned in these. applicetiDns 

as td the ab;orption of those casual labourers who were 

worked under the telecom department as on 1.3 .96 and who 

were eligible for grant of temporary status as on that 

day..Th6 office memorandum No.269 94/93 STN.II dated 

29.9.2000 itself indicated the commitment of thu authority 

for regularisation of the aeual 1bourors. It also 

appears from the communication iuud by the department 

r7 	 Telecoimunication dated 3 .9.2002 Which OXI)resfecl iti 

. 	
\ 	' 

oern for resolving the. situation. Mr B.0 Pathak, learned 

sought to raise a question of maintainability 

ifl/some of the cases where [3SNL is a party. I3SNL since 

ot nthtjfied under 	ctin 14(2), the Tribunal has no 

jurisdiction to entertain the matter. In thdse applications 

the real issue is absorption of the casual lahourern tho;e 

who worked under the teUecorn department from 1.8.96. The 

respondents, more particular ly, Telecom department OOmInI tted 

to its policy for i:egularlsati..ri 01. .UC1L (.'ittployOs . Iii 

the circumstances we are of thu opinion it will hu n fit 

Case to is.iue appropriate directicn to the department 

of Telecom and the Chief General Manacjer, Asain 'I'elcco.i 

.irc le, GuwahaLi to take appropriate steps 	Lonnidoring 

the case of these applic an tu; tf re ;h by c ontti tut. in a 
all 

responsible eemmLtt;ee to go iJirouqh it f::0flce for and 
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• 	 - _ / 	SC an tht ii i (c i 	a d If t ri tI: ci d I L IT ou i iU t I ac 

• 	 .<• 	 people really fuifii 	the req i i irnuenL it wi. i 

appropriate direction to the conceric1 authority fur 

conerment of temporary status and tlieii absorption 
as per th scheme it Is (Xpec Led that t)i auLborli y 

shall take appropriate steps after veryfyin1; the records 

and pass appcprIate order by notifying thesc persons 
Concerned. This exercise shell not he confined only to 

the ZAPPlic ,ants and the authority shall j also  <10  Ell , it:h 
the Cases left cut from the prcccs and examine their 

Case idependently, The naters are old One therefore 

weexpec t that the atthority shall act with Utmost 

'C)OdItjOn and complete th exercise as early
,  as posib1e 

preferably within four months from the date oi: rec(?ipt 

• 	 of this rc1e r. 

With these the applications stand dispoaed of. 

There shall, however, be no order s to costs. 

IS ~s 
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(iivq) 

BHARAT SANCHAfl NIGAM LIMITED 
(A Govt. of india EnIa(prIn) 

OFFICE OF THE CHIEF GENERAL MANAGER 
ASSAM CIRCLE/GUWAII,vIi 

AJ&Q 

N. 	
Did 16.02.201 

'(lie upproval of competent authority is hereby' conveyed for rcgularization in the post of RM for 6 I (sixty-one) 
and 27 (Twen(y-seven) lUll-tune casual labourers working In the dilircnt SSAs as particularized In the nnncxtre. lhiLs. 

'ls tiul the lill-timc casual lnbourcr are regularized as RM witInn the circle ceiling limit and thó sanctioned strength ut 
In post of R.M. iii (lie ditterent SSAs arc hereby created and enhanced to the clelt of' ili Q  regulnrizntio,i and potliig its RM 

in Putt SSA. 

(lie lSMs and lUll-time casual labourers niler observing nil depuriiucnittl i'orntallties are to be provislonnily 
ml itcd n.c I M and be posted In the SSAs shown agal itsi thick names. The Ui mi I appointment is subject to clearance 01 PV ii. 

liicli are to be obtained from respective administrative nuthoritis. The provisional appointments as RM are to be issued to 
ilme regularized 1SMs and full-time casual labourers on reporting in the SSA by the respective SSAs afler observing the pre-
iffiIminhIoent formalities as follows:- 

(i) Photo-Identity 
(I) Age Proof Certificate 
(c) ('asic certi ficni.c 
(a') 1)u ly Ui lied in Attestation iornis(in triplica(e) by TSMs & F/I' C/Ls. 

1 lie respective SSAs are to arraiige For above pre-3ppointilierit fornialities in respect of all ISMs and full-liiiic 
mi'nal labourers pertaining ho SSA whether they are posted lu their own SSA or outside flick SSA and also ittive to send 
it' e docimmiments to the SSAs in which they are posted in case of their posting outside (he SSA as shown. 

The 1 SMs and hill-time casual labourers so regularIzed as RM liluSt JOin ill respective SSA of llostiiiI; within 
liii iv) days nl' sstic of this order and the concerned SSA tnttst telense Pie ulliclals In time accordingly. No one should he, 

:lhed io Join beyond the (late without tIme approval olilme Circle 011ice. 

'I tie ieiilarized employees will be USNL employees. This is one time measure for rcgularization fUr tIme listed 
IIILimIs in pnticnitr as RM and posting/appointment thereof. Their cases will not be reopened for consideratinn for 
LYiItavi/.aiiaml, appointment and posting in isolation in future. 

Cunipliince of' hollow-up action be intimated to this office In time. 

( oIly to :- 
1-6 
7' 

8-> 
i0. 

The GM,DR/jl 1 17fZ/L3(JN/KID/Sc. 
The 'lDM,Nagaon. 

The Cinch' Emgimieer(civiI)/(lkctricml) 
The A 1)1' (Stafl),Cim'c be C) liicc,G tiwmil mat. 
t.,tmtions & Notice Uoard,v' 

C i - \. IV\ 

- 

O 

2 	\ 

(A. K.Ch elicit g) 

Asstl (;tneinl I\imiimngei'(Adiiitm) 

For (.ht'r (tim f((t  
/\ssltImm (..irctv/(us'mmtmu(i 

M. 
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SSAWIE LI ST QF TS M AND FIT cLSrEq AT DI FFERENT SS.ASON 

___ 	
I 

I.  

/ 

1TSM/FT 	WorkIng 	Dato of entry Date of coirIorrirOlitOt VOSLC 	w 

CIL 	SSA 	1 	In the Deptt I TSM/ConvOrSIOfl to F/T 

TSM DR 	01/01/1993 01/09/1999 DR 

I 	TSM DR 	01/10/1993 01/09/1999 DR 

TSM 
I 

DR 	22/12/1994 	1 01/09/1999 OR 

TSM DR 	01/0111995 	. 01109/1999 DR 

TSM 	' OR 	01I0.9/105 0110911999 DR 
I 

TSM DR 	01/09/1995 , 01/09/1999 DR 

I 	TSM JRT 	0110111993 01/09/1999 NGG 

TSM JIlT 	01/0111993 01/09/1999 NGG 

TSM JIlT 	01101/1993 01/09/1999 NGG 

TSM JIlT 	1 	01/01/1993 01/09/1999 NGG 

TSM JRT 	i 	02/01/1993 01/09/1999 NGG 

TSM JRT 	07/01/1993 01/09/1999 HOG 

TSM JRT 	07101/1993 01/09/1999 NGG 

TSM JIlT 	07101/1993 	I 01/0911999 HOG 

TSM JIlT 	' 	0710111993 	I 01/09/1999 	
. ', HOG 

TSM JIlT 	07/01/1993 01/09/1999 HOG 

TSM 	. JIlT 	08/01/1993 01/09/1999 NGG 

TSM JIlT 	I 	08101/1993 01/09/1999 NGG 

TSM JRT. 	l 	09/0111993 01/0911999 NGG 

TSM 	' JIlT 	10/01/1993 01/09/1999 SC 

TSM JIlT 	12/01/1993 01109/1999 I 	SC 

TSM JIlT 	01/08/1993 	. 01/0911999 	. SC 

TSM JRT 	02/01/1994 0.1109/1999 	. SC 

I 	TSM 	\ JIlT 	03/01/1994 01/09/1999 SC 

TSM JIlT 	11/0111994 01/09/1999 SC 

TSM JRT 	I 	05/01/1995 01/0911999 	, SC 

TSM JRT 	11/01/1995 0110911999 SC 

TSM JR r 	07/01/1996 0i/09I'1999 SC 

TSM JIlT 	. 	07/01/1000 01/00/1099 I 	SC 
S C 

TSM JIlT 	09/01/1906 01/09/1999 I 
TSM JIlT 	0210111997 01/09/1999 SC 

TSM JRT 	02/01/1991 	. .01/09/1999 SC 

TSM KTD 	01/01/1995 01/09/1999 NOG 

TSM KTD 	03/02/1995 01/09/1999 NGG 

TSM KTD 	24/02/1995 0.1/09/1999 , ' NOG 

TSM KTD 	01/0311995 01/09/1999 , NGG 

TSM. KTD 	01/03/1995 ' 01/0911999 DON 
y. 

TSM KTD 	01/03/1995 01/09/1999 .NGG 

TSM I 	KTD 	01/03/1905 01/09/1999 1 	NGG 

TSM KTD 	01/04/1995 01/09/1999: DON 

I 	TSM I 	KTD 	01/05/1995 01/09/1999 NGG 

TSM ' 	KTD 	01/10/1995 01/09/1999 . HOG 

TSM 01/01/1993. ,TD 01/09/1999 NGG 

TSM 'KTD 	00/32/1956 , 	01/09/1999 NOC 

TSM KTD 	14/00/1996 01/09/1999 DON 
ry 

TSM . 	KTO 	01/0711996 01/09/1999. UGh 

'1 SM 	K ID 	01/07/100(3 , 01/00/1009 t.tGN 
NG( 

1 SM 	KTD 	01/01/1097 . 	01/00/1999 

TSM 	KTD 	04/01/1997 01/00/1  
1301 

TSM 	K 11.3 	01/07/1907 • 	01/00/1099 
\ A' 

SLNo 
	Naino of TSM 

Sri NirmE Das 

2 	Sri S9nkar Bhadra 
3 	Sri Ranjit Sonowal  

4 	Sri K113rgeswar Phukan 

5 	Mrs.Malaii 13asore 
6 	Sri Mairendra Kuinr 
7 Si Pawan Konwar 
8 	Sri Prabin Dufla 

.9 	Sri Rajib Bora 
i() 	Sri Dipu Bora 
11 	Sri Ranjit Sharma 
12 Sri Hari Kt.Gogoi 

13 	Sri Dirnb.os'ar Gogol 
14 Sri Deva Dutta 
15 Sri Lutu Konwar 
16 Sri Ratneswar Changma 
17 Sri Pasanta Buragohair 
18 Sri Amulya Dutt 

19 	Sri Jatin KeoL 
20 Sri Ajoy Hazanika 
21 Sri Nirmal Changmai 
22 Sri Jgat Borgohain 

23 	Sri Prhitra Kalita 

24 	Sri JUturaj Khanikar 
25 Md.Munan All 
2(.3 Sri Sacbeswar Koch 
2/ 	Sri Jriprakasti Sahu 

211 	Si I PrnO Dora 
2'1 	Sri Ajoy Bora 
ni 	S i :i on Iconwar 
31 	SiiT ann Gogoi 
32 Sri Sanjib Bora 

33 	Sri l-Iaen Das 
34 Sri Subol Ch,Das 

35 Sri Dulal Dey. 
33 Sri Brajen Boro 
37 Sri Joy Sarrkar Pand 

38 Sri Munindra Mandal 

39 	Sri Pradip Kakati 

40 	Sri Manohari Katita 

41 	Sri Chandra Kt. Des 

'12. 	Sri Devojit Sonowal 

43 	Sri Akhit Dos. 
'14 	Sii Ranjit Kar. 
'15 Sri Mohan Rarnchia 
4(3 	131 un nc Ilnar Doko 

• Il / 	Sri GOhii(c(l Unrrnoi 

1n1 	Si! Fvltrkn't l<akoti 
(() 	kId. 1'. (\Ii 

tvli 	I .;.nxi ii I 	nc) 

a 

VIV 
	JN 

9' 



• 	:. 	.J/.. 	.. 
ii 

- 	/IA WISE LIST OF TSM AND FIT OIL POSTE 
• 	r/7H 	 _________ 

Name of TSM 

• 	51 	,1ri Q I 	I t H 

52 
53 
5'l 
55 

57 
56 
f's 
(if) 

63 
54 
(35 
0(3 
(37 
133 
39 
70 

12 
73 
.74 
75 
76 
77 
70 
70 

52 
F) 3 
(('1 
1)5 

(36 
87 
(38 

Sri Dhanti Dora 
Sri Nihr Dey 
Sri Abdul Kuddus 
Sri Birendra Das, 
Md. Fazar All 
Md.LuLfur Rahmar, 
SmISipra Sarkar 
Srnt. Anjali flani 1oy 
Sri Pritu Lhusn roy. 
Sn N. t3ora 
Md.JaI mr Au 
MrsSobha Dcvi 
MrsKushila Basfore 
Mrs.Prativa Dutta 
Mrs.Mane.swari Das 
Mrs.Kurnoii Horizon 
Mis.Geela Singh 
Mrs,Sita Basiore 
Sri Nbzur Ahrned 
Sri Monoranjan DuUa 
Sri Chakreswar Das 
Sri Ninrudhar Rajwar 
Mrs,Dovi Rani Paul 
Sri Mridul t3asfore 
Sri Suniial Basfore 
Sri Pararneswar Bairniki 
Sri Mahesh Dasfore 
Sri i3hoi Basfóre 
Sd l'.l3ora 
Sd M.'ialukdar 
Mrs.G.Gogoi 
Sri T.Baslore 
Sd P.Nath 
MisC Bairniki 

M rs. S. Dcvi 
Sri S. Dey 
Sri BAli 

TSM/FT Working 
CIL SSA 

TSM 	1GG 
TSM. NGG 
TSM SC 
TSM Sc 
TSM so 
TSM Sc 
TSM sc 
TSM 	. SC 
TSM SC 
TSM Sc 
TSM TZ 

FT O/L 	CO,/GH 
FT O/L JRT 
FT O/L JRT 
FTC/L 	. JRT 

I FT O/L JRT 
FT O/L JRT 
FTO/L JRT 

FTOIL. JRT 
FT O/L JRT 
FTO/L .JRT 
FTO/L: JRT 
FT O/L JRT 
FT OIL NGG 
FT O/L NOG 
FTC/L NGG 
•FTO/L NGG 
FT O/L NGG 
FTO/L NGG 
FT O/L * 	TZ 
FT OIL TZ 
FT O/L TZ 
FT O/L '. TZ 
FT.C/L TZ 
FT OIL TZ 
FTC/Li TZ 
FTO/L TZ 
FTO/L TZ 

REGULARIASATION 

Date of entry Date of conferment of 	Posted to 
in the Doptt TSM/Corwerslon to F/T 

01/08/1993 01/09/1999 NGG 
06/02/1994 01/09/1909 	. NGG 
17110/1985 12/0312003 	. Sc 
01/03/1987 02/01/1995 Sc 
27103/1987 12/0312003 	,. Sc 
11/02/1093 04/10/2001 Sc 
01/0711994 •1 2/03/2003 SC 
01/06/1995 	I 01/09/1999 Sc 
01104/1997 01/09/1999 Sc 
01/01/1998 13/03/2003 	. SC 
01/01/1992 01/09/1999 TZ 

Dec-89 	I . 	04/11/1999 	. BGN 
26/02/1982 13/02/2000 NOG 
04/01/1985 I 	01109/2000 NGG 
24111/1986 13/02/2000 NOG 
24/1111986 i 	 13/02/2000 	1 NGG 
0110111991 13/02/2000 NGG 
01/04/1994 13/02/2000 NGG 

01/04/1994 13102/2000 SO 

01/0511995 13/02/2000 SO 

01/12/1995 13/02/2000 . SC 

01/0611996 13/0212000 SC 

06/06/1996 .13/02/2000 I 	so 
20/01/1993 02/07/2001 NGG 

0111011993 0110712001 NOG 

10111/1993 1010212003 NGG 
01/02/1995 . 	1010212003 NGG 
01/05/1995 10/02/2003 NOG 

May97 1010212003 1 	NGG 
0410411091 01/00/2000 'rz 
31/07/1991 01/00/2000 TZ 
31/07/1991 01/00/2000 1Z 
01/00/1991 01103/2000 TZ 
01/11/1991 01/08/2000 TZ 

01/11/1991 01/08/2000 	. TZ 

01/12/1991 12/12/2002 TZ 

01/01/1992 01/08/2000 TZ 

05/05/1992 01/08/2000 TZ 

• 	. 	.. 

DIFFERENI' SSAs ON 

/ 
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- 

7 e. 

• 	/ 	 . 

-- 

	

aS 	
S/S as)° Ceiling Umit No. ot M post ReViSed SIS as 

	

3%3OU3 	vido SNL LotQ 	o. 	created 	
on 16.02.04 

justifled 

• 	 F.NO.250.2012P0rS UI 
_ q.05.200L_ 	 _-- 

NIL 
153 

JRT 	• 249 ' 	. • 
	216 	

NIL 	 - 

--- 236" • 
	 136 	

1j9 

227, 	 0 	
. 	193 

1674 	
1139 

Tot 

 

'H 	
• 

L 	
5, 	 ., 	 ' • 	 • 	

, AGN1) 

• 	 • 	

•. 	 • 	 ' 	 • 	 S  

• 	
' 1r - 	' 	- 


